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OR.OER 

0. PURKAYAS1HA, Judicial Pbmber 

None appears on behalf of the reaondanta. 

2. 	Id. Counsel mr. Poyre on behalf of' the applicant submits that on 1947
1r)0 

he could not ampear duei to illness. L.tl Counsel also submits that he filed another 

application for conionstion 
of delay in rilipg.apoli:catjon for restoraion of the 

original TA after setting aside the orJer of' dismissal dated 19.9.200. Accordingly, 

condonation of delay isallo1 and original. .TA..j-s hereby.resthr.j to its original 

position eftir setting aside the order of diSmissal. But tje have gone throggh the 

applicatior, filed by th6 applicant. On.a perugaLo?.the spoiica.jOnit is f,urrj 

that the applicatjn loss not relatp to service matter of the apolicant. 
SD , this 

Tri bunal has no jurisdiction to entertain the present applicaon. ACnordingly, the 

case be sent to the High Court f Calcutta by. this Registry for aporoprjat4, action. 

Therefore, both the (PA and TA are diposa1 of. 

(.Singh ) 	
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OKN 	 • 	 • 


